
Government of Jammu and Kashmir 
Civil Secretariat Home Department 

Sri nagar /Jammu. 

NOTIFICATION 
Srinagar. the ).. ~...,c{ October. 2019 

SRO /;.:;)- .-Whereas, on 07- J 1-2018 police party of Police Station 
Sopore apprehended three suspected persons who disclosed their identity as 
F.wbad Ashraf Dar S/0 Muhammad Ashraf Dar R/0 Duroo, Vikas Nissar 
Malla S/0 Nissar Ahmad & lshlt'tq Ahmad S/0 Manzoor Ahmad both 
residents of Chin\kipora Sopore and during search, one AK Magazine with 
five cartridges & a matrix sheet were recovered from Farhad Ashraf: one 
UBGL grenade, one matrix sheet from Vtkas Nissar Ganie & 15 live 
cartridges of AK series & a matdx sheet from Tshfaq Ahmad were recovered. 

2. Whereas, a case FIR No. 90120J8 VIS 7/25 A. Act and JS-B ULA(P) 
Act 1967 was registered in Police Station Bomai and investigation was taken 
up; and 

s. Whereas, during investigation, it came to fore that the aforementioned 
accused are associated with LeT outfit and were carrying illegal arms/ 
ammunition in crimina] conspiracy with each other to carry out subversive 
activities; and 

4. Whereas, the investigation conducted, prima-facie, established the 
commission of offences punishable VIS 7/ '25 A Act, 18 & 2.S of the ULA (P) 
Act 1967, against the accused persons namely;l. Farhad Ashraf Dar S/o 
Muhammad Ashraf Dar Rio Duroo Sopore. 2. Vik.as Nisar Ganie S/o Nisar 
Ahmad Ganie 3 . tshfaq Ahmad Malia S/o Manzoor Ahmad Malla both 
residents of Chinlopra Sopore; aod 

5 . \>Vhereas, the Authority appointed by the State Government under sub-
section {2) of section 45 of the Unlawful Activities (Prevention) Act, 196''1, has 
independently scrutinized the Case Diary file and all the other relevant 
documents relating to the case and has come to a definite conclusion that this 
is a fit case for accord of prosecution sanction against the said accused 
persons; and 

6. \Vhereas, after perusing the Case Diary, the relevant documents and 
also taking into consideration the observatiotts/views of the Authority 
appoH1ted under sub-section (2} of S<.->Cti.on •1>!5 of the Unlawful Activities 
(Prevention) Act, 1967, the State Govetnmen t is of the view that there is 



• 
sufficient materinl nml evidence available against the accused persons for their 
prosecution under the aforesaid provisions onaw. 

Now, the1·efore, in exercise of powers conferred by sub-section (2) 
of section H of the Unlawfill Activities (Prevention) Act, 1967, the State 
Government hereby accords sanction for launching prosecution agair1st the 
accused persons tor the commission of offences shown against each of 
Unlawful Activities (Ptevention) Act, 1967, in case FIR No. 90/2018 of 
Police Station Bomai. 

Sr.No. Name of the accused U/S 
J. Farhad Ashraf Dar S/o Muhammad Ashraf 18 & !1!3 ULA(P) Act, 

Dar R/o DLtroo Sopore. 1967. 
2. Vikas Nisar Ganie S/o Nisar Ahmad Ganie -do-

R/ o Chinkipora So pore 
s. Ishfaq Ahmad Mall a Sf o Manzoor Ahmad -do-

Malia Rio Chink1poraSopore 

By Order of Govt:nunent of Jammu and Kashmir. 
Sd/-

Pdncipal Secretary to the GovP.rnment 
Home Department 

No. Home/Pros/ I 12/2019 Dated: l.~ .10.2019 
Copy to:-
l - Director Gem·ntl of Police, J&l{, Jammu. This ba::; refert!oce to his letter 

No. Legal/Sanc-1·2/S/20J9/48501-08 dated 18-07-2019. The CD file jn 
original is returned .herewith, receipt of which may kindly be 
acknowledged. 

2 . Secretary to the Government, Department of Law, Justice & 
Parliamentary Affairs. (w~ 7 .s.c.) 

8 . Private Secretary to Principal Secretary to the Government, Home 
Department. 

Stock file. 4. 
' '!> \) 

)-!7 
Under Secretary to tne Government 

Home Department 
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